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- i Heard the learned counsel for the a»splicant,

!
None 1s presént on behalf of the respondents.
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2. In thi% T.A, a prayer has been mdde for issue
f

of temporarm?injlnction against reversion of the
=s

applicant from the nost of Shunting Jamadar, The
)

application;for temporary injunction was filed

on 5.2.85. Tbere is no point in p@ssing én order

about interf% injunction at this stage after &
i

1@2pse of eicht and @ half yedrs.

lll 1 .
Thg learned counsel for the applicant

I
states that 'the anplicant is still working on that
post, and it shows that the resvnondents hive not

; .
reverted himh. The a@pplication has become infructuous

and the sémé is dismissed accordingly.
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